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UTTARAKHAND POLLUTION CONTROL BOARDldw ; oo
Irrigation Design Building Campus, Roorkee-247667 (Distt: e e
= i . P, —— e —— ——t ate: .00.2023
UKPCB/RORICCAN-127/2023 [ R 255 Date: R -

REGD. POST

M/s Nikhil Kumar Nirdosh Kushwha .
Deepak Kushwha Ajay Kushwha Rajeev Kumar
Ganges View Appartment, Khasra No-212, Near Harigir
Ashram Kankhal, Haridwar
Distt- Haridwar.

Consolidated Consent to Operate and Authorisation hereifl 4 :
(Consolidated Consent & autgorizaﬁun) (Renewal) under Sectmn-Z? of the “Water (Preventllt:)l}
& Control of Pollution) Act, 1974 and under Section-21 of the “Air (Prevention & Con:;’o t
Pollution) Act, 1981" and Authorization under “Rule-6(2) of the “Hlazardous ang othFr aste
(Management and Transboundary Movement) Rules, |2016" notified under. Envlrozmﬂc‘{:
(Protection) Act, 1986™ as applicable (10 be referred hereinafter as Water Act, Air Act an

Rules respectively).

To.

after referred to as the CCA

Call ID-11511 Application No. 678215 !
CCA (Fresh)
| Consent No. AWH._ N — 32 __J
CCA is hereby granted to M/s Nikhil Kumar Nirdosh Kushwha Deepak Kushwha Ajay
Kushwha Rajeev Kumar at located Ganges View Appartment, Khasra No-212 Near
Harigir Ashram Kankhal, Haridwar, Distt-Haridwar subject to the provisions of th_e_ Water
Act. Air Act and the orders that may be made further and subject to following terms and conditions .-
[ This CCA is granted up to 30.09.2024 and valid for Housing Society
(Commercial/Residential & Flats) of following with Capital Investment / Net Assets
Values 483.0 Lakhs:-

5 Last CCA i Present CCA (Fresh)
| No. Operation of . Operation of
l | Not obrained l Total Plot Area 3233.02 Sqm. built-up .
| R | Area. (24 Flats & Shops) |

2. Specific Conditions under Water Act
(i) The daily quantity of effluent discharge (KLD) :-

[ iasCCA [ PresemCCA(Fresh) |
| Trade Eftluent Nt N
Sewage - - . i

Effluent Treatment and Disposal: Presently Sewage is to be disposed through Sewer Line.
Unit shall provide oil & Grease trap prior to disposal of sewage in sewer line, However, as
per Hon'ble NGT order dated 19-07-2016 under O.A. 200/2014, Hotel having capacity of
more than 20 rooms and or has buili-up area more than 10000 Sqft are required to establish
and operate their own bio digester and/or STP. Matter has been referred to the Monitoring
Committee constituted by the Hon'ble NGT. The unit shall comply with the decision taken
by the Committee. Following discharge standards as specified under E (P) Rules are

applicable:

L S. Parameter Hotels with at least 20 | Hotel with less Hotels dlscharginﬁ_"'
No. Rooms than 20 Rooms | sewage to sewer line
1 pi 551090 55109.0 55090 |

:‘ 2 BOD 100mg/L 350 m/l.
= il
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3 | TSS T S0 m u,'lf. \ 100 mg/l 1 (00 mg/l 1_
e —en——— - + e ——— e — E— * = -
4 Oil & Grease | 1o mpl - . '.
T ' i - } . !
5 | Phosphate (3% " | v 0 mg/l |
o 1" Tecal coliform 1 1000 \|f'1“:'- fl.}l)Um] ' <1000 T 3 |
) ME‘N{]U{Ii}mI S B

Napms are subject to change fime o tme

e apphicant shall use tollowmg fuel and install comprehensive coptrol system consistng
of control equipment as 1 required with reference 1© generation af emissions and operate
f pollutants to the following

ﬂ“d maintan the same c””lnuu\u;,l_\-‘ |0 S {oy i-lﬂ'hie\'l? the lt:\flﬂ (4}
standards
e
S.
No | attached with |

i Conditions under Air Aect -
(1)

Stack 1 Stack ""II‘}[\_(‘T Fuel . I 'l".t_u_iﬂsi;ﬁ;-T Emrn;i;!_l;
" Quantity | Control . standards not

helght of |
vy | Fuel | KLD/ MTD ;Equipm_cm_,_:r to exceed |
. : . . - |

| i
i et

el
srol equipment, production has 10

oning of air poltution cor
+d by Jax phmw-mnm’! with

1 this Board has 10 he intindle
lispatched smmediarely

I af sloppage of funch
he stopped immediately ari
a report i this regard 10 be «
Set and other source(s

d for meeting the ambient noi
¢ arcas 20nes (Industrial, Commercial, Res!

an acoustic
day ume 85
y which are

y should be controlled by providing

se standards for night and

Nowse from the DG
dential, Silence

enclosure as 3 FeQUITe
prcscnbcd for respectiv
as follows -

(i)

| Industrial Area 'C omme_l;gl_alAre.a | Residen

Standards | indus

for Noise Day T Night Day | Night Day |

level  im tme | time time | time | time |t
75 70 65 | 35 55

LdbA) Leq |73 L e from 10, "
Dy time  from B 00 a.m. to 1000 prm., Night tune from 10 00 p.m 10 6 00 am

r HW Rules :-
horization and date of jssue : === Temmeeeen
(it) The Housing Society of M/s Nikhil Kumar Nirdosh Kushwha Deepak Kushwha
Ajay Kushwha Rajeev Kumar is hereby granted an quthorization 10 operate a facility
for collection and storage of Hazardous Wastes.
(1ii) The authorization is granted 10 operate & facility for generation, collection and storage Of

hazardous wastes within factory premises for following CatcE

| S.No. Category i i bu;}?ﬁi'\"m"ﬁ;;ﬁér which " Mode of

| (Schedu ule-1 & S¢ hedule-1)_ authorization is being iss_ugd_i‘-\ﬁ'_f_&).Jrl?_i_nﬁ osal

(T L ——iive in forse I IR

(iv) The authorization shall be in foree for 30,09.2024 .

(v) The authorization is subject to the conditions stated below and the such conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

Terms and conditions of Consent:
(i) The authorization shall comply with the p
1986, and the rules made thereunder.
v (ii) The authorization and its renewal shall be produced for inspection at th
authorized by the spcB/PCC.
(iii) The person authorized shall not rent, lend, sell, transie

wastes without obtaining prior permission of the SPCB/PCC.
(iv) Any unauthorized changes in personuel. equipment as working conditions as mentio

application by the person authorized sha titute a breach of his authorization.
_/

_(Conditions unde

yry of wastes.
g

|
2

rovisions of the Fovironment (Protcctiun) Act,

¢ request of an officer

; or otherwise transport the hazardous

ned in the
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(v} It s the duty of the authorized person 1o take prior permission of the SPCB/PCC 10 close
down the facility

ivi) An apphication for the renewal of an authorizat 5 laid down under these

jon shall be made a
rules
(vii) The unit shall comply with any other ©
Mok F or CPCB/SPUB from time to time.
(  Compulsory documents to be submitted by the Industry/Unit -
(1) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report.
(it) Environment Statement in Form-V
(i) Quarterly compliance report of the

onditions specified in the guidelines issued by the

of Environment (Protection) Rules, 1986
CCA, pholunrnph of ETP/APCs/Waste Storagt

Area

L 'nit has to apply for renew al of CCA wellmn advance of 60 days of expiry of this CCA.
( ompetent Authority resefves the right to .;I'nmgca-'mt'ndif).’add any time any condition of this
COA

9 Unit has to comply with the other general conditions a

of any provision of this CCA and provisions of the Water Act,
wder the afuresaid Acts and Rules. r

1\,‘\““,\ in 1’5 Ft‘ll |“.."0“ ur

oard, Dehradun fot kind

o

s annexed herewith. Non compliance
Air Act a W Rules will

Copy W Member Secretary. Uttarakhand Pollution Control B

information please

chi'onal Officer (Vc)
Specific Conditions:
| The applicant shall submit audited balance sheet of the unit al {he end of each financial year sO that fee
submitted by the applicant could be assessed.
4 from the Housing Society has to be disposed in manner SO that contamination of

4

A solid wesie generate
surface water bodies ground W
The Unit shall take adequate MEAsUres 1 ¢
standards as may be applicable.

4 The Housing Society chall develop green belt within the premises.

that its kitchen waste/agro waste (biodegrada

ater/soil ete. does pot take place

ontrol of noise from its own source SO 5 to comply with the

i

5. Unit will ensure ble waste) will be disposed through
composting.

6 The Housing Society

violation of stipulated conditions may airact legal actt

Enviranment (Protection) Act and Rules made thereunder.

The Unit shall ensure all safety measures and shall under

authority.

§ This consent is valid for Operation of
Society unit, must be obtained CTE/COP as per rule.

0 The solid waste shall be disposed as per Solid Waste Management Rule-2016.

10 The waste water generated from the Housing Society should be treated and disposed as per norms

| conditions issued with CCA order. Any

shall strictly adhere with the specific and genera
ater Act, Air Act and

on under the provisions of W

take periodical assessment by the competent

-3

Building & construction project only. If any change in Housing

applicable.
I1.The time to time

,applicable on the Housing Society.
12, Land use of the Housing Society should be proper and valid as per the activity. In case any time if it is

found that the Housing Society is not haying the yalid documents this consent may be revoked.
{3.In case of any complaint received against Housing Society and found correct, this CCA order may be

direction issued by Hon'hle Court, MoEF CC, State Government, CPCB, SPCB will be

revoked.
14, The consent is valid under the final decision of the Hon'ble NGT in matter of OA Nao. 102/2023 Neeraj

Chhachar Vs. State of Uttarakhand
15, Unit has to submitted approved map for I-lwxwithin a month.
A it 1

General Conditions: o -
. 3 i
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L The applicamt shall get analyses the samples of efTuer
month from the laboratory recognized by the Molt&) an

? The applicant shall however, pot withoui the prior consent of the
for the discharge of efffuent or gases emissian of sewnge waste ftom the unit
I he M)pllcmll

| Treated waste water and domestic waste Waler <hinll be disposed jointly al one disposal point
nt at final disposal point
1o report of siypulated

shall provide discharge measurement eyuipme

I'he applicant shall stpietly comply with canditions ol s CCA and subinit complia

conditions within 30 davs ol receipt ol iy CCAL 11 ar amy point of time, it s found that the fndustry s not
complying with stiputated conditions or any fusther direction/instruction issued by the Bourd, legal detion shall

a three

W emission hazardous wasles sl lgast wnce

§ shall repart (o the UEPI 14
Bosard bring into use any new of altered outlel

be initiated agamst the apphcmnt
I he applicant shall maintains good houss keeping All valyes/pipes/sewetidrins ele must be leak-proof
The industiy shall provide uninterrupted entry 10 the STPVETP's inlet and outlet points, Air pollution Control
equipmient and stack for smoath sampling monitoring of efficiency of pollution control measures
he Board's ofTicials

T The industry shall provide “Inspection Book™ at the time af inspection to t
W henever due o any accident or other upforeseen act of €x enl, such emission oeeurs or s npprehamled 1o oeeur

i excess of standards laed down, such tformation shall be reported to ihe Board's offices and all other
concerned offices I case of fmlure of pollntion control equipment, the production process connected 1o it shall

be stopped with immediate effect

The industry shall operate in a manner s0 that all emissions be emined through designated chimney/stack only

In case of any damage to the agriculture productivity, human habitation etc. by the operation of indusiry, it shall
be smperative to stop production (i the indusiry with immediate effect and such infermation shall be reponied
Baard's offices The indusiry shall be liable w0 pay compensation also in such cases as decided by the

=

1
4

oduction

Competent Authonty
before the 60 days of expiry of CCA or any change in production types’ pr
emission

Ihe applicant shall apph
capacity manufacturing process capaciy enhancement ete or any change in effluent discharge point or

point
Ihe Board reserves the right to revoke add/modify any stipulated condition issued along with CCA, as may be

neCessary
lend, sell, transfer or otherwise transport the hazardous waste withoul

|3 The person authorized shall not rent,
obtaining prios permission of the Board.
Any unauthonzed change m personnel, equipment as W orking condition as mentioned in the applicati

person authorized shall constitute a breach of his authorization.
or permission of the Board toTlose down the facility.

1€ 1t is the duly of the authorized person to take pri

l6 The suthonzation 1s vahd for temporary storgge of Hazardous Waste within premises only.

|7 The authorized agency shall ensure that on-lne data with regard to quantity and nature of hazardous chemicals
being used 0 the plant as well as air emission and waste generated within premises Is displayed on Display
Board of size 634 feet out side the main factory gate within premises.

18,1t is duty of the authorized person 10 take prior permission of this Board 10 close and cleanup the facility for

treatment, storage and disposal of hazardous waste.
19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annua! return in Form-4 on
(o the financial year (o which that return relales

or betore the 30® day of June following
20. In case of any accident, complete details in the light of Form-14 of the Hazardous Rules shall be submitted 1o

this Board at the earliest.
In no case any hazardous waste shall be disposed off on land, in
must also be safely collected and stored. .

dumped in the facility, applicant must conduct a detailed physical and

27 Before the hazardous waste is stored or
chemical analysis of hazardous waste sample and report 1o the Board.
ant shall be stored in double lined HDPE pit constructed

23, Dried hazardous sludge from the process in the pl
with R.C.C. or such material which docs not resct with the waste contained in it.
24, The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and
displayed at appropriate position both in Hindi and English.
led drums placed on impervious

25. The industry shall store non-ferrous metal waste, used oil’spent oil waste in sea
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-

on by the

14

any drain, or into any water stream. All spillage

sHazardous’ shall be

Rules shall be

processors.
6. In case of any transportation of hazardous wasle, the details m Form-10 of the Haz

submitted 10 the Board.
|
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MOST URENT /COURT MATTER

F.NoL.-25012(11)/9/2023-LME
National Mission for Clean Ganga
Department of Water Resources, River Development
& Ganga Rejuvenation
Ministry of Jal Shakti
Major Dhyanchand National Stadium,
Near India Gate, New Delhi-110002
Dated: 22.02.2023
Subject: OA No 102/2023----Neeraj Chhachhar & Anr vs Beliram Ashram & Ors -before
the Hon'ble NGT
Sir,

In the aforesaid matter the application, has raised the issue of pollution of River Ganga
caused due to construction of residential apartments allegedly discharging sewage,
dumping construction and other waste directly into the River Ganga.

2. The details of the following apartments had been furnished in the matter,

() Nikhil Kumar, Ganges View Apartments Near Harigir Ashram, Kankhal Haridwar

Haridwar;
(if).. NirdoshKushwha,Ganges View Apartments Near Harigir Ashram, Kankhal Haridwar

Haridwar;
(iii). Deepak Kushwha,Ganges View Apartments Near Harigir Ashram, Kankhal Haridwar

Haridwar;
(iv) Ajay Kushwha,Ganges View Apartments Near Harigir Ashram, Kankhal Haridwar

Haridwar;
(V). Rajveer Kumar Ganges View Apartments Near Harigir Ashram, Kankhal Haridwar
Haridwar.

Therefore, in view of the urgency involved, a report in the matter be arranged to be
furnished before the next date of hearing fixed on 01.03.2024

3 This issues with the approval of the competent authority.
Encl: as above
Yours faithftél:y;FQj
Anupk%rivas ava
Executive Director(Tech)

To
1.The Project Director, SPMG Uttrakhand (Dehradun)




